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HYBRID MODE

This appeal is filed against an impugned order dated 24.02.2026 passed by the
Ld. NCLT, Chandigarh in CP No.12/CHD/HRy/2026 in a petition filed under
Section 241-242, 244 and 246 of the Companies Act, 2013.

2. The learned senior counsel for respondents appears on advance notice.

3. It is the submission of the learned senior counsel for the appellant there is an
Investment Agreement dated 25.08.2022 executed between the parties wherein
the appellants have an absolute right of call option and Respondent shall be
obliged to sell their shares. Such call option was to end in October, 2025 but per
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agreement, the appellants have a right to accelerate the call option on an event
of default. The appellant alleged that they issued a pre dispute notice to
respondents No.1 and 2 in accordance with Clauses 19.15.2 and 14.4.1of the
Investment Agreement calling upon them to settle the disputes by entering into
discussions and rather appointed Mr Grant Thomton and Mr. Baker McKenzieas as
Independent Adjudicators No.1 and 2 to find out as to if the sellers have
committed default under the terms and conditions of the Investment Agreement.

4. This matter is now pending before the Ld Arbitral Tribunal and is coming up on
27.04.2026 on pre- management hearing. The appellant have yet to file a claim
before the Ld. Arbitral Tribunal. It was one of the submission of the appellant the
question of breach of the agreement as also the correctness of the right to call
option shall be considered by the Ld. Arbitral Tribunal. The respondents,
however, dispute the facts and submit the default, if any, was on the part of the
appellants.

5. In view of the fact, despite the arbitration been initiated and the Ld. Arbitral
Tribunal has since been constituted, the Ld. NCLT has directed the process of
acquiring of the remaining shareholding shall not be proceeded further and the
appellant shall not attempt to take over the shareholding of the petitioners, on
grounds of default, if any, till the next date of hearing, as the respondents
apprehended their 44% shareholding may not be usurped by the appellants.

6. Since the issues as stated above are now pending before the Ld. Arbitral
Tribunal, hence we direct the impugned order or the pendency of the company
petition shall not come in the way of proceedings before the Ld. Arbitral Tribunal.

7. With these observations the appeal is disposed of.

8. Pending IAs N0.2539 and 2540/2026 are also disposed of.
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